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MARCEH 23, 1979

Written Answérs 156
Pay Scales of Class-I Gaseltel OfScers

4499. SHRI PRADYUMNA BAL:
Will the DEPUTY PRIME MININS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the different pay scales of Class-
1 Gazetteq Officers in various Minis-
tries and Departments of Government
of India;

(b) the pay scales of Clasg I] Gazet-
ted or non-Gazetied officers who 'fre
fdiven these scales on promotion; and

(c) what special facilities are pro-
vided to Class-1 Gazetted Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). (a) A state-
ment jndicating the standard scales
of pay of Class I (Group ‘A’) posis
under the Central Government is
placed on the Table of the House.

(b) Such of the Class II (Group ‘B")
Gazetted and non-Gazetted Officers
who get promotion to Class I (Group
*A') posis against the promotional
quota are generally in the following
scales of pay:—

(i) Ra. 650-30-740-35-810—EB-35-
880-40-1000—EB-40-1200,

(il) Rs. 850(775)-35-880-40-1000—EB
56-1200,

(1) Rs, 510-40-1000-EB-50-1200.

(iv) Rs, 850-80-740-35-880-EB-40-
860,

(v) Rs. 550-25-7150—E&-30-9000 (non-
Gazetted).

(c) No spelinl facilitles are provided
éxclusively by vittue of the status of
& post being Class 1 (Carzefted).
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Statement

imof@mw;dsmmofmuofam
I (Group A) posts under the Central
Government

700-40-900—EB-40-1100-50-

v

(1) Rs.
1300.

, (2) Rs. 700-40-900—EB-40-1100-50-
, 1250-EB-50-1600.
(3) 900-40-1100-EB-50-1400,
(4) Rs. 1100-50-1600,
(8) Rs, 110-50-1500~EB-60-1800,
(8) Rs. 1200-50-1800,
(7) Rs. 1200-50-1700-60.

(8) Rs. 1200-50-1500-60-1800.

(9) Rs. 1200-50-1300-80-1600-EB-
60-1900-100-2000.

(10) Rs. 1300-50-1700.

(11) Rs. 1500-60-1800.

(12) Rs, 1500-60-1800-100-2000,
(13) Rs. 1650-75-1800.

(14) Rs. 1800-100-2000.

(15) Rs. 1800-100-2000-125/2-2250,
(18) Rs. 1850 fixed.

(17) Rs. 2000-125/2-2250,

(18) Rs. 2250-125/2-2500.

(19) Rs. 2250-125/2-2500—EB-125/2-
2750.

(20) Rs, 2500 fixed.

(21) Rs. 2500-125/2-2750.
(22) Rs. 2500-125/2-3000.
(23) Rs. 2750 fixed.

(24) Rs, 3000 fixed,
(25) 3000-100~3500.

(26) Rs. 3250 fixed.
(37) Rs. 3500 fixed.

Release of B.C. Grade Aluminium oa
Beud withont Paymeont of Excise Duty

4500. PR, VASANT  KUMAR
PANDIT: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) ig it a fact that Government
of India is not agreeing for release of
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E.C. Grade Aluminjum on bond with-
out payment of Excise Duiy even
though the orders were placed under
IDA and treated as export orders;

(b) is it also a fact whether the
supplies on whom orders are placed
under IDA are required to pay full
amount of excise duty at the time of
purchasing Aluminjum and then claim
its reimbursement;

(e) is it a fact that thig process is
time consuming and often takes more
than six months fo get the refund
claimed; and

(d) have the Government ‘any
proposal for solution of this problem
and difficulties in getting supplies in
time under IDA contracts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Under the
Central Excise Law, goods supplied to
ILD.A. aided projects within the coun-
try can not be treated as exported gnd
hence in-bond movement without pay-
ment of excise duty is not permissible.

(b) Since goods supplied to I.D.A.
alded projects are not considered to
have been exported for Central Ex-
cise purposes, they can be cleared from
a factory only on payment of central
excise duty. Suppliers of such goods
can, however, claint cash assistance in
lieu of duty drawback and excise duty
rebate from the Market Development
Fund administered by the Ministry of
Commerce.

(¢) and (d). Application for cash
assistance is submitted after some pay-
ment is received from the project
authorities. In order to expedite pay-
ment of cash assistance the Ministry of
Commerce has decentralised this work
and issued concrete guidelines for dis-
posal of claims. Augmentation of stell
for the purpose of speedy disposal of
those claims is also under consideration
of that Ministry. The Government is
also considering import of aluminium.





